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., if so, the nalture of help that the
Centre proposes to give to the State
Government in attaining their objective; and

(d; what would be the Central assistance
under the Fourth Plan for the development
of such industries in the State and the amount
released so far 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (d). The information
is being collected and will be laid on the
Table of the House in duc course.

CORRECTION OF ANSWER TO
USQ NO.5011 DT. 26-8-69 RE. LOCATION
OF DIVISIONAL OFFICES OF NORTH
EASTERN RAILWAY IN BIHAR

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : In reply to
parts (a), (b) and (c). the following informa-
tion was given :

(a) The Railway Ministry have no
information of such a resolution having
been passed by the Bihar Vidhan Sabha.

(b) and (c). Do not arise.

It later came to light that information
from the Bihar Government was received
in the Railway Ministry on 18-8-1969, but
it was marked by mistake to a wrong
branch of the office and reached the aporo-
priate branch dealing with the subject only
on 27-8-69, after the question had been
answered in the Lok Sabha on 26th August,
1969.  As such, the earlier reply needs
correction and the correct position is as
follows :—

(a) Yes.

(b) In a resolution passed by the
Bihar Vidhan Sabha on 27-6-69, it was
requested that two Railway Divisional
Hcadquarters should be set up in the
North Bihar which is a backward arca
having 1865 kilometres of railway line.

(c) The Bihar Government have been
advised on 12-9-69 that the number of
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divisions and the location of their head-
quarters is decided on considerations of
operating efficiency and administrative
requirements consistent with economy in
expenditure and not on the basis of the
Statewise kilometrage of the Railway
system.

Two Divisional Headquariers, one each
of the North Eastern and the Northeast
Frontier Railways, have been set up in
MNorth Bihar—one at Samastipur and the
other at Katihar—and they are expected
to serve the interests of the rail-users
satisfactorily.

12 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

DEATH OF SHRI PHERUMAN

ot $a¢ o™ g (faeelt @gw) : @
wfaeeadta MFwga & frsafafas faaa
FY AT Ag-F14 41 F1 6417 fgawar g
#NT g 77 § R oag sg A ¥ g
T % 1 —

"SEME F o[AT H AT G
fragn fa s # faaea, faaw
afamasaeg off 29T fag wam
Fr geg g

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Sir, Govern-
ment are decply gricved at the passing
away of Shri Darshan Singh FPheruman on
27th October, 1969. In spite of efforts
made by his friends and repeated appeals
from the Prime Minister, he continued his
fast and our hop: that he would live and
work for larger causes was unfortunately
belied.

The Hon'ble Members will remember
that it was the intention of this House that
the Governments of both Punjab and
Haryana should he cnabled to function
from Chandigarh which was built to serve
as the capital of the composite State of
Punjab. It was to serve this object that
Chandigarh was constituted into a Union
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territory under the Punjab Reorganisation
Act. The subsequent claim and counter-
claim by Punjab aud Haryana for
Chendigarh and the repeated cfforts made
by the Gevernment to find an agreed
solution to this issue are well-kmown. 1
do not wish to take the time of the House
in narrating the details. 1 would only
say that in spite of repeated discussions
with the two Chief Ministers and perons
belonging to wvarious shades of public
opinion in the two States, no agreed
solution could be found,

Chandigarh is an issue in which not
only the people residing in that cily but a
large number of people in Punjab and
Haryana are emotionally involved. It is
essential  for the future well-being and
prosperity of the people of the two States
that the solution should be such as would
minimise bitierness on both sides aml
promote good neighbourly relations between
them. With this object in view, Govern-
ment have earnestly tried to find a satis-
factory solution to this issue and are
continuing their efforts, with the hope that
an agre.d solution would soon be found.
1o any case a decision will be taken and
announced before the budget session of
Parliament.

o wATETS A Wsge "EIEa,
s€rg &1 wigar fooq @1 aqt & g2
w@ ¢ 7 TEw fAan germar avwi
DG 1 TR E g ag Afa @ e
s o ot F1E T S Y Gwenr Wiy
AUFTT Y GAHA F qong fyoe w7
AYFL TH TFIT FT GHLGIS § HIAT
e ary N I @&t g | g
¥T guET F  &TAU A1 qef) § qer-
qrde

1 am not going to
The hon. Memter

MR. SPEAKER :
allow a debate now,
should ask a question.

SHRI KANWAR LAL GUPTA:
Kindly give me three or four minutes.

@ o g (dge) ; AEe
FYEq w7 w7 Avew § Wy ¥ 7 A
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WeqW WEAG : AT FAT HAT |
AT ATTH! TEF FTA § |

I am not going to be cowed down by
this. Let the hon. Member ask a straight
question.

oY $ATES T : TE dF gH AT
qaeA AY £ A9 OF $  HTH TN |
WA a1 AL g +AFAT | AT I
AIqE0E AF @ qFA | TF F A9 OF
A FE R gAL R A9 gEA A9
FTAY, 98 ©¥ & AFAT & ! AT ®F FC
Afsr fr g2 oF gara & gy At aF
g0 g wfsa ow a1 | fraz faar an
oy gay Iy 28 fwaz fan @, 2z 78
g

SHRL SURENDRANATH DWIVEDY
(Kendrapara) : This  qu:stion  might
arise ofien. Let us accept the procedure
which you suggest, but I do not think that
yesterday you followed that procedure.
Every day we shall be having calling-
attention-notices.  If this is your ruling,
which you want 1o obscrve sirictly ..

MR. SPEAKER : It is my ruling.

SHRI SURENDRANATH DWIVEDY :
...that in matters of calling-altention-notices,
only straight quastions should be put and
there will be no speeches, then that should
be adhered to.

MR. SPEAKER : 1 would request hon.
Members also 1o co-operate with me.

SHRI SURENDRANATH DWIVEDY :
But you shculd not make any difference
between one Member and another.

MR. SPEAKER : | would request all

Members to help me in enforcing this
ruling.
SHRI NATH PAl (Rajapur) : May

I make a submission ? In reply to the
slatement made by my colleague, If I
understand you correctly, you had observed
that it was your ruling. If it is your
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ruling, of course, that will have to be
binding. But if we are going lo change a
well-established practice, then I would say
that I may not be subscribing to it. But
it is a well-established practice in this
House after the former Speaker had dis-
allowed the practice of bringing adjourn-
ment motions every day, and it was agreed
between the leaders of groups and the
Speaker and a convention was evolved that
since adjournment motions were not
allowed, calling-aticntion-notices would be
taked up. and on the calling-attention-
notices, Members will be allowed to put
pertinent qucstions.  Yesterday we saw
that regarding the Ahmedabad riots, you
had permitted questions, 1 may have a
different view regarding Chandigarh or
anything else. But when you say that a
Member must confine himself only to a
question, then there is a definite departure
from an established practice, and if that
be so, may I submit to you in all humility
that any departure must not appear to be
arbitrary but it must be reasoned, and we
must be convinced that it is in the interests
of the House.

MR. SPEAKER : Let the hon. Member
please listen 10 me. Yesterday, I had
drawn the attention of the hon. Member
to the fact that instcad of the gquestion
taking the shape of a debate, he could as
well have a regular debate. Did 1 not
ask for it ?

SHRI ATAL BIHARL VAJPAYEE
(Balrampur): But you did not prevent
him from asking the question.

SHRI NATH PAI :
to the dubate.

That was related

MR. SPEAKER : If at all there was a
lapse on my part, I am very sorry.

SHRI NATH PAIl : It was not yester-
day, but it is likely to take place today.
There was no lapse yesterday but it is likely
to take place today.

MR. SPEAKER : I am enforcing it very
strictly that while putting questions, there
should be no long introductions along with
supplementary questions, and no long state-
ments by way of introductions along with
questions on calling-attention-notices. 1
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would invite co-operation from all the
Members in this. Otherwise, I feel very
helpless. A number of times yesterday I
did interrupt the hon. Member and said
that the gquestion was taking the shape of a
debate, But yesterday biing the first day
of the session, I did not want 10 be very
strict. But 1 did draw his attention to it a
number of times. The hon, Member can
call for the proceedings and they will bear
me out. | would again repeat. Itis the
procedure which hon. Members themselves
have laid down, and it is there in the rule,
and it is for them to obscrve it.

SHRI NATH PAl: Let us
decision in the Rules Committee.

SHRI S. M. BANERJEE (Kanpur) :
Let us take a decision cn thig in the Rules
Committee.

lake a

ot $4T B TA : ToF FALY T AT
w7 fifay, 3% art 7 |

SHRI NATH PAl: Let us take a
decision in the Rules Committec.

ot wax & g : Fifan oaT F1
oA FAvET ATET AR g |

ot g A (M) o wew wwEY
7 gad art ¥ fama A afga

MR. SPEAKER : | know the history of
calling-attention-notices much more than the
hon. Member dnes.

st wae w™ g : fafyda oAl
FAA Y a1 wod FAE T zAG ARH
oz faaig oy smar =ifgd

SHRI P. K. DEO (Kalahandi) : Until
the procedure is changed, the old procedure
may be followed.

MR. SPEAKER : Now, should I be

strict with him or not ?

&t WAt BT 0 . YT T AW T&
ag wft =@t wamar § s swd g wfaww
1 fed #Y i aff v § 7 vk Ay
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1 #r¢ gifafews Ffay v a1 faas
aag & 3@ ot wr Al mrmar
@ T & fr Al wiw fafaeee
T g g oSwrT WAL & enfagew
FTRFRC I 97 ¥ TR A DT E
gW 3G AE FTAFY &1 2T qT FT
F 1 & garar § v g @ waw w1 s
FATE 1 A TFE FNg qTHT B}
IFH AT QU0 | AT A AT arq &
gg fagda & asa § @ wowr w0
FEW g A AU HAT ;T WifEE e
FATA T 7 A€ § 7 IYIA /AT FY
wifag e qamar fafgus ot m@a &

Y17 B 7 a8 W wEr @1 fE IR
qrg #1E FRAT 3 1 AT TW HIHA A
qardt Fa1 A€ § 7 a9 AT q% FAAT
TR FUT TEW | Tgi1 Fg g fw
# g foaar @ 7 Q9Y amd =2 § o
ZW IAFT wAAT 3 | { qrAar Angar §
fE Iz TOT TF WIS F4  T5AAIT @
w1gd § 91T 9917 w4 F1 Efar fav g,
ag qara #41 A8 & 7

SHRI P. K. DEO : The Prime Minis-
ter might be sent for. She is the person to
decide this. She has taken the responsibility
for declding this.

MR. SPEAKER :
is there.

The Home Minister

SHRI, RANDHIR SINGH : The Shah
Commission's report should be imple-
mented.

&l WA WIS 0 ¥ g W
va & $frw fazddt @t A F
ame # ogqr Y a@ § W oAl
g & a1 W7 @Al 9 faarg
§ g% ait ¥ fafa &, & way gEw
gl far d @R 9@ FHOE ST o
foird Y a7 wTEITC WY S wr gy Al
AT g\t #  wa @ afy am
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sit Toreix g ¢ faege adi 1 mg
wfame £ fod 1 vtz fear s
arfed |

it WA oS g - FrAar [
 fF 7 g uwRE &N e feed
w1 w1 fzear gfaan Y+ frar
smoaT ? g S€R ® §g Wi fad
TN AY A A g ?

€ ®1 wrq gfeam F A
Y N I IEF @ H T owqy vl
FATa & wAw F1 forar @ fr var w7
¥ fag stz § agq $37 F) 9§77
Y WYT F41 A FT FwaT ¥ I AIq
w7

it Toeix fag @ wd wrAr wfEd,
ghuman & faais ara s & efomm
F angHl gFT

N $A WTE A oI § g,
#Y T FEr 21

it Toei fag : 2famm & gewa
A

MR. SPEAKER : 1 request members
not to get excited over this. T appeal to
them to remain calm. 1 am very sorry that
this atmosphere is prevailing.

ot Tty feg : @i FfAwa &
faq¥E oz s g wifgwy |

it wzs fagrdt amdd : mg s
¥ fams aa wgar w=m o wrEgd g 7
"eae HERG, §TF A9 wg § wfad
YEW avg ¥ TP Ag T A §

g#9g ¥ | ag ®§ ¥ FW W
ai= &
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T
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st ToreT Ay : gw T @ A
LicE

Y AT BT qA@ : T WA AT
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HUR WERT : 5 TE T WIE 6
Frf FTaaT T8

it wee fagrd aordal : g7 qew @
17 F &1 F1E AT § a1 78¥ )
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=Y o Fag ;oo Y e e
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A WENAT : AT WA FOAET |

oY gew W weAw (I9AA) : IR
gy fF oot qsT afw &1 s g
wex aifew aff FAE A W wriard w
T 7G|

st ¥uT o g : fafrey 9T &
@ A q1a s @ efeara 20

weag wQea c A § ¥ faee) off
ArgzE FY qEar T8 fmarar Tlky ) gy
mifqanie § 1 9% mfes & w9 SwAT
arfgd 1| 59 a<g ¥ "ivg ¥ aqd FwATA
AFHTF

SHR1 Y. B. CHAVAN : The hon. member
has asked me why a solution to this question
is delayed. Ewven at the stage of answering
questions, you can see how complicated
and controversial the subject matter is.
Really spcaking, we are trying to find a
solution which will create good neighbourly
relations between both the States, Instead
of asking a specific question, the hon.
member, Shri Kanwarlal Gupta, has expres-
scd his own views about it. He is certainly
entitled to have his views. 1 have noihing
to say about it. The only thing he has
asked me is whether any part of Delhi is
going to be given to Haryana. To that my
answer is a definite no.

SHRI KANWARLAL GUPTA : About
a Judicial Commission also.

SHRI Y. B. CHAVAN : There is no
question of appointing any further Judicial
Commission on this matter.

SHRI KANWARLAL GUPTA : What
is the plan of the Pdme Minister ?

SHRI Y. B. CHAVAN : The Prime
Minister has certainly a plan, but it is not
yet concretised. It will be concretised when
the proper time comes.

SHRI R. K. AMIN (Dhandhuka) :
When our Home Minister gave an assurance
for the solution of the Chandigarh prob-
lem before the Budget Sessionl was
about to accept that assurance. But later
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on 1 began to have doubts because the same
Home Minister gave sometime back a
promise that he would settle the privy pur-
ses issue before 2nd October, 1969. The 2nd
of October is over but nothing had happened
in regard to privy purses and that
promise remains unfulfilled. The Prime
Minister says that this problem is being
tackled with and that she has a solution and
that she can even settle the issue just now.
But it appears that she had given promises
to the two factions, Punjab and Haryana,
and perhaps she wants to keep the warring
factions fighting each other so that she can
maintain the affinity and affiliation of both
the parties to her and thus maintain herself
in power. If it was for this reason that she
was dragging on the issue it could not be
considered to be in the interest of the
country. For years they have not settled
the issue although they ought to have done
so0 when Punjab and Haryana were divided.
Is it their plan to keep all the issues open
and give cause for prople to quarrel among
themselves so that they can maintain their
power 7 That seems to be the idea of the
Prime Minister and that is way I want a
clarification from the Government : would
he put a deadline and say that by 28th
February he would settle the issuc 7 Secondly,
if there is a solution and if there are some
alternatives available with the Government,
why not cultivate public opinion? So far
no public opinion had been cultivated. It
should be done by the Government from
now on and if itis done we shall be con-
vinced that it would be done by a particular
date, Will the alternatives be placed before
the public and public opinlon cultivated or
quietly they will announce their solution...
(Interruptions’. 1am mnot concerned with
partics, An innocenl life has been lost.
If at all an innocent life has been sacrificed,
It is this life because there is already a
solution in the mind of the Prime Minister
and still she has donc nothing about it. They
should give a definite date and they should
cultivate public opinion also.

SHRI Y. B. CHAVAN : | have made a
statement and I think it is quite obvious
and clear ; 1 do not think that I should
interpret it further. I have said that before
the Budget session the Government will take
a decision and announce it. In the mean-
while Government will certainly try to fiad
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out if there is a possibllity of an agreed
solution.

&} FOH A FHAW : F7 T T Tg
HORIT @AY 7

SHRI P. K. DEO: He was a great
martyr who belonged to our party and he
made biggest sacrifice for a cause which was
s0 dear to him. Is it not criminal procrastina-
lion on the part of the Government to thus
allow the loss of a valuable life 7 For how
long has this qurstion been hanging fire after
she took responsibilily for settling this ques-
tion 7 It has been disgraceful on the part of
the Prime Minister. She is playing with firc,
especially in Punjab which has suffered first
during parity as a frontier Stale and now
again, by division into Punjeb and Haryana.
So much bad blood is being created between
the people of these two States. It reminds
me of village teuls who try 1o instigale inno-
cent parties to quarrcl among themselves so
that they can profit from both. Similarly,
the Prime Minister has at the time of Presi-
dential election given an assurance to both
parties that the issue of Chandigarh would be
decided in favour of each of the two parties.

Now, I would like to know if by having
this dead-linc shifted till February, there is
uny apprehension that thers may be more
loss of life. Secondly, it is & mater of con-
cern that the ashes of Pherumanji have been
sealed by the police and his relatives are oot
permitied to dispose of the ashes according
to the last desirc of Pheruman. I want an
assurance from the Home Minister that the
ashes would be released to the relatives of
Pheruman,

MR. SPEAKER: Questions only relating
to Chandigarh need be answered.

SHRI Y. B. CHAVAN :  As far as the
ashes are concerned, I have perconally no
detailed information. 1 shall certainly take
up the matter with the Punjab Government.
Otherwise, the hon. Member has not
asked me any question as such,

SHRI RANGA (Srikakulam) : He
asked about sticking to your date, that has
been indicated, in view of the fact 1hmt the
Government has failed to stick to hts earter
date which was October 2nd.
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SHRI Y. B. CHAVAN : We had not
given any time or date before. This is the

first time that the Government has given any
indication of the time as such. 1 will read
that sentence again so that you can sce what
the Government's intentions are. I do not
want to go on adding interpretations to what
1 have said. I have already made a very
categorical staterncnt. 1 have said that our
approach to this matter is such that the
Government will continue its efforts to find
out an agreed solution. “In any case a
decision will be taken and announced before
the budget session or  Parliament.”” T think
it is very clear.

SHRIMATI SUCHETA KRIPALANI
{Gonda) : Before the session commences, or
when ?

SHRI Y. B. CHAVAN : Before it
commences,

12,26 hrs.
PAPERS LAID ON THE TABLE
ANNUAL REPORTS OF  DEVELOPMENT

Councits FoR Parer, PULP AND ALLIED IN-
DUSTRIES ; AND MACHINE ToOLS INDUSTRY,
AND NationaL Propuctivity CounciL, New
DeLHI

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : 1 beg to lay on the Table—

(1) A copy each of the Annual Reports
of the following Development
Councils for the year 1968-69, under
sub-section (4) of sccticn 7 of the
Industries (Development of Regu-
lation) Act, 1951 :(—

(i) Development Council for
Paper, Pulp and allied Indus-
tries.

(i) Development Council for

Machine Tools Industry.



